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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 2173/2020 
M.A. No. 2756/2020 

 
This the 24th day of December, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 

Hon’ble Mr. R.N. Singh, Member (J) 
 

 Mahendra Kumar Meena, aged 47 yrs approx. Group ‘C’ 
 S/o Shri Chhote Lal Meena 
 Working as Technician Grade – III/TMC Line/BCM-720, 
 Under SSE/NR/TMC Line, O/o Dy. Chief Engineer, 
 TMC/L, Estate Entry Road, New Delhi 
 R/o RZF-210, DDA Parkwali Gali, 
 Near & infront of Mother Dairy, Raj Nagar-II, 
 Palam Colony, New Delhi-110045. 

    …Applicant 
(By Advocate: Shri A.K. Bhakt) 

  

 

VERSUS  
  
 Union of India & Others, Through 
  
 1. The General Manager, Northern Railway, 
  Baroda House, New Delhi. 
  
 2. The Chief Engineer, 
  TMC Line, Northern Railway, 
  Baroda House, New Delhi.  
 
 3. Dy. Chief Engineer, TMC/L, Estate Entry Road, 
  Northern Railway, New Delhi.  
 
 4. The Executive Engineer, TMC/L, Northern Railway, 
  Estate Entry Road, New Delhi.  

 ...Respondents 
 

(By Advocate: Shri Krishna Kant Sharma)  
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ORDER (Oral) 
 

Hon’ble Mr. R.N. Singh, Member (J): 
 
 

Heard learned counsel for the applicant. 

2. In the present OA, the applicant has challenged the orders 

dated 27.11.2020 and 02.12.2020 [Annexure A/1(colly)], which are 

in fact, the internal communications between the authorities under 

the respondents.  

3. The applicant has prayed for the following reliefs in the 

present OA:- 

 “(i) to quash and set aside Impugned Order No. 
754E/200/JE/TQ/TMC/EIIBI Dated: 27.11.2020 and 
direct the respondents to direct the respondents to include 
the name of the applicant in the list of eligible candidates 
enclosed with the impugned Even Order number dated 
02.12.2020 so the applicant may appear in the written 
examination of JE/TMC going to be held on 26.12.2020. 

(ii) To allow this OA with exemplary cost on the 
respondent for causing undue harassment.  

(iii) To pass any other order or orders which this 
Hon’ble Tribunal may deem fit and proper in the facts and 
circumstances of the present case.” 

 

4. Learned counsel for the applicant submits that for redressal 

of the grievances, the applicant has preferred representations 

dated 09.12.2020 and 14.12.2020 [Annexure A/6 (colly)].  



3  OA 2173/2020 
 

5. Issue notice. Shri Krishna Kant Sharma, learned counsel, 

who appears for the respondents on advance service along with 

Office Superintendent, accepts notice.  

6. At this stage, learned counsel for the applicant submits that 

the applicant shall be satisfied if the present OA is disposed of with 

direction to the respondents to consider the applicant’s aforesaid 

representations and to dispose of the same in a time bound 

manner. To such request of the learned counsel for the applicant, 

there is no objection from the learned counsel appearing for the 

respondents.  

7. In view of the aforesaid, without going into the merits of the 

claim of the applicant, the present OA is disposed of with direction 

to the respondents to consider the applicant’s aforesaid 

representations and to dispose of the same by passing a reasoned 

and speaking order as expeditiously as possible and in any case 

within four weeks on receipt of copy of this Order.  

8. OA is disposed of in the aforesaid terms. Pending MA also 

stands disposed of accordingly. No order as to costs.  

 
 

(R.N. Singh)       (A.K. Bishnoi) 
Member (J)                           Member (A) 

 
/cc/akshaya/ 


